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(As per paragraph 37(b)—'(cl), reaid with paragraph 39, of the judgment of Hon’ble
Supreme Court of India in Rahul S. Shah v. Jinendra Kumar Gandhi & Ors.,
(2021) 6 SCC 418)
IN THE COURT OF SH. LALIT KAUMAR CJ-02/WEST/TIS HAZARI
COURTS, DELHI
Civil Suit N0.: 1885/2022
CNR N0.: DLWT03-003450-2022
SARABJEET KAUR Plaintifi'(s)
Versus _
RAJ KUMAR PARASHAR Defendant(s)

PUBLIC NOTICE INVITING CLAIIVIS/OBJECTIONS CONCERNING
IMMOVABLE PROPERTY

To all persons in possession of, claiming possession of, or claiming any right,
title or interest in the property described below:
Notice is hereby given that the above-mentioned suit is pending before this Court,
wherein the plaintiif(s) seek possession of PROPERTY NO.- T-16, FIRST
FLOOR, VISHNU GARDEN, KHAYALA, NEW DELHI-110018
along with arrears of damages/,mense profits at the rate of Rs. 13,000/- (Rupees
thriteen throusand only) per month with interest @ 15% per annum.

Pursuant to the order dated 15.09.2026 passed by this Court, any person who is in
possession of. claims possessionyof, or claims any right. title or interest in the above
property or any_part thereof is hereby_called upon to submit their claim or objection
before this Court on or before_01.10.2026_ and appc-:ar,_personal1y or through an
advocate._on 01.10.2026 at 10.00 A.M in Court Room No. 161. TIS HAZARJ
COURTS DELHI.

The claim/objection shall mention the above suit number and contain the c1aimant’s
name and address, the precise nature and basis of the claim, particulars of the
portion concerned and details ofpossession, if claimed. Copies of documents relied
upon shall accompany the claim/objection.

TAKE NOTICE that any person having such a claim or objection must raise it
at this stage. Failure to do so shall attract the consequence stated in paragraph
37(b) of the Supreme Court’sf; judgment in Rahal S. Shah v. Jinendra Kumar
Gandhi & Ors., decided on 22 April 2021, that objections concerning such
claims shall not be permitted subsequently. Any objection raised at the
execution stage shall be considered in accordance with the said judgment and
applicable law.

/



v

J Q

This notice is issued to invite claims for consideration by the Court and does not
constitute a determination of any pcrson’s rights.
Issued under the hand and seal of this Court on 25.09.2026.

Signature: 9 %

Name” designa on: SH. LALIT KUMAR CJ-02/WEST/TIS HAZARI
.C{9'.URTS ‘DELHI. _ 7\ , ~
Ida‘? QSJ’ S-2. \‘ “(I _ ‘ \_
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For affixation at the suit property and publication on the official website of the
Court, pursuant to the order dated 15.09.2026.
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